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g [As PAssED BY THE DOMINION LEGISLATURE]:

AR
further to amend the Essential Supplies (Temporary Powers) Act, 1946.

WHEREAS it is expedient further to amend the Essential Supplies .(Tempora.ry
Powers) Act, 1946 (XXIV of 1946), for the purposes hereinafter appearing;

It is hereby enacted as follows:—

+ 1, Short title.—This Act may be called the Essential Supplies (Temporary
Powers) Second Amendment Act, 1949,

2. Amendment of the preamble, Act XXIV of 1946.—In the preamble to the
Essentinl Supplies (Temporary Powers) Act, 1946 (hereinafter referred to as
the said Act),—

(a) after the words *‘woollen textiles” the words and brackets ‘‘raw
gotton (including ginned cotton and unginned cotton or kapas) and cotton
seed”’, shall be inserted ;

()] .after the wond “coal’” the brackets and words ‘‘(including coke
gnd other derivatives of coal)’’ shall be inserted, ‘and shall be deemed always
to have been inserted.

3. Amendment of section 2, Act XXIV of 1946.—In section 2 of the said

(a) after jtem (ff) of clause (a), the following items shall be inserfed,
namely i=="

*‘(iia) raw cotton,
(#ib) cotfon seed,”’;

(b) after clause (a), the following clause shall be inserted and shall be
deemed always to have been inserted, namely:—- '

“(anm) ‘coal’ shall inch.lde" coke and other derivatives-of coal;’’;
(c) after clause (f), the following clause shall be inserted, namely: —

““(g) ‘raw cotton’ shall include ginned cotton snd unginned cotton
or kapas.”’.

4. TRepeal of Ordinance XIV of 1949.—(I) The FEssential Supplies
(Tempomgy Powers) Amendment Ordinance, 1949 (XIV of 1949) is hereby

repealed.

2) Notwithstanding such repeal, anything done or any action taken in the.
BXElgci)St: gf any power conferred by or under the said’ Ordinance shall be deemed



to have been dque‘or taken in

or action fraken. :

hhe exercise of the powers (,ontened by or under
‘ y on which quch thing was’ done



